FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S. MONA PORTFOLIO LIMITED
DEALING IN FINANCIAL MARKETS AT DELHI
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. | Name of the corporate debtor along with

PAN/ CIN/ LLP No.

M/s. MONA PORTFOLIO
LIMITED

CIN: U67120DL1996PLC077108

2. | Address of the registered office Office Address: Unit-1200, 12th Floor,
Best Sky Tower, Netaji Subhash Place,
Pitampura, Shakurpur I Block, North
West Delhi, Delhi, India 110034
3. |URL of website N.A.
4. | Details of place where majority of fixed [No assets as per information received
assets are located till date from the suspended
management of CD.
5. |Installed capacity of main products/ services | N.A.
6. |Quantity and value of main products/|[For the period from 01/04/2023 to
services sold in last financial year 05/12/2024, the income is in the
following manner:
Revenue from Operations: NIL
Other Income: Rs. 85.66 Lakhs
F.Y.2022-23,
Revenue from  Operations: Rs.
45,740.48 Lakhs
Other Income: Rs. 4,083.94 Lakhs
FY 2021-22,
Revenue from Operations: Rs.2616.41
Lakhs
Other Income: Rs.0.08 Lakhs
7. |Number of employees/ workmen NIL
8. |Further details including last available [For details, please connect to:
financial statements (with schedules) of two
years, lists of creditors are available at: cirpmpl@gmail.com
9. |Eligibility for resolution applicants under [For details, please connect to:
section 25(2)(h) of the Code is available at:
cirpmpl@gmail.com
10.|Last date for receipt of expression of interest 30/08/2025
11.|Date of issue of the provisional list of(02/09/2025

prospective resolution applicants




12.|Last date for submission of objections to[07/09/2025
provisional list

13.|Date of issue of the final list of prospective {10/09/2025
resolution applicants

14.| Date of issue of information memorandum, |15/09/2025
evaluation matrix, and request for resolution
plans for prospective resolution applicants

15.| Last date for submission of resolution plans |15/10/2025

16.| Process email id to submit Expression of|cirpmpl@gmail.com
Interest

17.|Details of the corporate debtor’s registration [The Corporate Debtor is not registered
status as MSME as MSME

The CIRP period has already completed on 03/06/2025. The RP has already filed an application
before Hon’ble Adjudicating Authority, NCLT, New Delhi Bench for further extension of 90
days till 01/09/2025. The RP will convene the CoC meeting and subsequently file an additional
extension application for 60 days until 31/10/2025. To comply with the revised timeline, the
RP has reduced the timeline prescribed for Form G.
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NI 4

KAILASH SHAH

IBBI REG. NO.: IBBI/IPA-001/TP-P00267/2017-18/10511

505, 215t CENTURY BUSINESS CENTRE, NR. WORLD TRADE CENTRE,

RING ROAD, SURAT-395002, GUJARAT

FOR MONA PORTFOLIO LIMITED

Date: 18.08.2025 AFA valid till 31/12/2025
Place: Delhi




“Don’t get cheated by E-malls/SMSs/Calls promising you money."

TR Red deh
% s/ RESERVE BANK OF INDIA 3%
L www.rbi.org.in =
AUCTION OF STATE GOVERNMENT SECURITIES
The following State Govermnmments have offersd fo 3ell stock by way of auctken, for an
aguregate amount of 217,600 Crore {Face Value)
8r Amaunt to be Tanure ol
Mo, State ! UT raised (Ter) {in years) Epﬁm
1. | Bihar 0K 14 Yald besad
2| Goa 100 10 Yaald bazad
3. | Gujarst 1400 ag “aakd besad
4 | karsla 2000 11 “hakd besed
Feisaue of § 90%
- Maharashira 5G5S Lo,
{100 PONY. it o Pnoe based
Jir 25, 2083
Hatssue of T13%,
q Maharashblra 565 . '
150 IR 'rE_uuF_:l:_l.-r_l Price baged
5 | Makarashos e 25 S
Roisaue of 700%
§ Maharashira SG5 =
Rilna 2%, ls5und on Price hasad
Jume 25, 2085
Fatssus of 7045,
1400 ht&mg::lﬁ Prce based
June 25, 205
G, | Cddisha F.000 I 1] Yl hased
LA 10 Yeah Dazad
7.1 Tamil Nadu
14000 | 30 Wkl basad
B | Uizar Fradesh 3,000 I 1l ek basad
3. ] West Bangal 2 10 I 18 Yieald hased
Total 17,600
The suction will be conductad an the Resarva Bank of India Cora Banking Safution
[E-Kuber) system on August 18, 2025 [Tuesday). Individual imeestors can place
bids as per the non-compelitive schems also throwgh the Retad Direct portal
(hitpes firbiretaildirect.org.in). For further dedalls, plesss refar bo RBI press release
dated August 14, 2025 (Thursday) on REl wabsite www.rii.org.in

@ LTIMindtree

LTIMindtree Limited

CIN: L72200MH1996PLC 104693
Registered Office: LAT House, Baliard Estate, Mumbai - 200 001,
India. Tel No: +91 22 6776 6776; Fax No: +91 22 4313 0097
E-mail: investor@iimindires.com, Website: waww libmindires.com

NOTICE

TRANSFER OF EQUITY SHARES OF THE COMPANY TO THE
INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Members are hereby informed that pursuant to the provisions of
Saction 124(6) of the Companies Act, 2013 read with the Investor
Education and Protaction Fund Authorily (Accounting, Audit, Transfer
and Refund) Rules, 2016 (the Rules), the Company is requirad o
transfer the shares in respect of which dividend has not been claimed
for seven consecutive years, to the Investor Education and Protection
Fund (IEPF ),

In terms of the Rules, the First Interim Dividend declared on
October 17, 2018 for the financial year 2018-19 by arstwhila
Mindiree Limited (now merged with LTIMindtree Limited w.ef
Movember 14, 2022), which remains unclaimed for a period of seven
consacutive years and the shares of the Company in respect of which
dividend has not been claimed for the past seven conseculive years,
are due to be credited in favour of the IEFF from November 22, 2025.

In compliance with the Rules, individual nofices are baeing sent
o all the concermned Members whose shares are liable o be
transferred to the IEPF. Details of such Members (shares and
dividend} s made available an the Company's website
hitps:{fwew. timindiree.com/investors/

The concemed Members are requesied to claim the First Interim
Cividend {declared for financial year 2018-13) and onwards, on or
before Movember 21, 2025, in order to avoid their dividend
amountishares baing transferrad to the IEPF.

In case the Company doas not recaive valid claim from the concemed
Members within the time stipulated as above, the Company shall
transfer the unclaimed dividend amount and the shares to the IEPF,
without any further notice.

Members may Kindly note that no claim shall lie against the Company
in respect of the shares and the unclaimed dividend fransferred (o the
IEPF. However, Members may claim the same by making an
application o the IEPF as per the procedurs outlined in the Rules.

In case Members have any queryiies) on the above matter, they may
contact the Company's Registrar & Transfer Agent, MUFG Intime
India Private Limited (Fommerly Link Intime India Private Limited)
at C-101, 247 Park, LB.S. Marg, Vikhroli West, Mumbai-400 083
Maharashtra, India or on e-mail ID. mi.halpdaskiin mpms.muf.com
or by logging in at hitps://swayam. in. mpms. mufg. com!’. Alternatively,
Members may contact RTAa1+91 22 49186000,

For LTIMindtree Limited

Angna Arora

Company Secretary and
Compliance Officer
ACS-17742

FPlace: Mumbsai
Date: August 17, 2025

UNITED CREDIT LIMITED
CIM: LESS93WB19TOPLCDZTTEY
Registered Office; 278, Camac.Sireel (8th Floor), Kolkata - 700096,
Telaphone No. (033) 2287 - S359/0380

Email; uniledc_:re-:!-:lll-:l-ﬁgrnail.r_‘.:-m Wabhisite: www unifaderaditid. com

INFORMATION REGARDING 54" ANNUAL GENERAL MEETING
NOTICE is hersby given that the 547 Annual General Meeting (AGM) of the Members of
Unifed Credit Limited is scheduée to be held through Video Conferencing (VT or Other
Audio Visual Means (0AVM) on Monday, Seplember 15, 2025 at 11,00 AM, pursiant to
the provisions of the Companies Act, 2013, the Rules made thereunder, the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Requlation 2015 and circulars isswed from time to tirme to ransact the business et forth in
the Nodice of the AGM
Thie Notice of the 547 AGM along with the Annual Report 2024-25 will be sent only
thraugh elactranic moda to these Mambers whose emall addrasses are registerad
with the Company or Depository Participant. Mermbers may note that the Motice and
Annual Rapar Tor the financial vear 2024-25 will alss be avadable on the Company's
Limited and The Caloutia Stock Exchanges Limited at www.bseindia.com and
www.cse-India.com.
Furiher, in accordance with Regulation 36 of and Exchange Board of India (Listing
Obligations and Discloswre Requirements) Regutation 2015, a letter providing a weblink
for accassing the infergrated Annual Report will be sant o those members who have nol
reqistered their amall 1ds.
Members can athand the AGM only through VC/OAVM, Members altending the AGM
through WG DAYM shall be counded for the purpose of reckoning the quorum under
Section 103 of the Act. In comghance wilh the prowisions of the Companies Acl, 2013 and
Ligiing Regulations, the Company is providing remade e-voting facility (remote e-voling”)
tex 38 the members as on the cut-off date of Monday, 87 September, 2025 (end of day) ko
enable them o cast theirvoles electronically in respect of all buziness sef out in the Motice
of the 54" AGM. Accordingly, the company i aiso providing the faciity for e-vieting system
at the AGM ["e-vobing') Members who have nof registered their email address will have an
opportunity to cast their vole remately on the business as sst forth In the Nofics of the
AGM through remote e-voting or through e-voling system during the AGM, The
insfructions for remote e-voling [oining the AGM and e-voling durng the AGM for
rembers holding shares in demateralized -and physical mode will be provided in the
Motice of the 547 AGM,
¥ yvour email address is slready registerad with the CompamyDeposifonyRTA, Nolice
Annual Report and login details for e-voling will be sent to your ragistared e-mail addrass.
Incase you have not registered your e-mall address, motds no., andior not updated your
bank account mandate with the Company/Deposilony/RTA please follow the below
menfioned instructions ko register your email for receiving Motice, Annual Repor, login
details fore-voling and join the AGEM through VCTOAYVR,
Registration/ updation of e-mail addresses & bank account defails:

Send a reques! lo RTA of the Company ie CB Management Sarvicas
Limited, 20, Sir B W Mukheree Road Kolkata = 700001 in duly filed Formm
Mo, 15R-1, which can be downlkaaded from the wabsile of the Company al
v unitedoreddibd com as well a5 RTA' websie Le www chmsl.com, You
can.also send the Form MNo. [SR-1 fo RTA's email id ria@cbms! com under

copy marked to company al uniladcredithd @omad. com

Pleaza condact vour DF and regster wour email address and Bank acoount
details as per the procass advisad by OP

Physical
Holding

Cemat
Huodding

In case of any query, Members may contact or writz 1o RTA al address & E-madl D
mentomned sbove under copy marked o the Company.

For UNITED CREDIT LIMITED

Sl

Deepali Gupta

Place - Kolkata COMPANY SECRETARY
Data : 168.08.2025 {Membership No. AB5652)

MONDAY, AUGUST 18, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Possession Notice (For Immovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India
Infoline Housing Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer
of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The bor-
rower in particular and the public in general are hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of IIFL HFL for an amount as mentioned herein under with inter-
est thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the bor-
rower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time
before the date fixed for sale or transfer, the secured assets shall not be sold or transferred by "IIFL HFL" and
no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.

Name of the Description of the Secured Asset Total Outstanding Date
Borrower (s)/ (Immovable Property) Dues (Rs.) I;)ate °£ of
Co-Borrower(s)/ {3t No. 574, M..G, Second Floor Without Roof Rights,|  Rs.1779679- | ot [Posse

Rear Rhs, Plot No. A-10/3, Block A, DIf Ankur Vihar,| . (Rupees ssion
,\ylr. Puran Lal Village Loni Pargana, Telhsil Loni, District Ghaziabad, Up, Seventeen Lakh
rs. Shakuntla Seventy Nine
Prospect No, |201102 Saleable Area, Carpet Area, Land Area Area| Thoysand Six | 29:05- |12-08-
IL10218272 | Admeasuring (In Sq. Ft.): Property Type: Built_Up_Area| Hundred Seventy 2025 | 2025
Property Area: 563.00, 446.00, 494.00 Nine Only)

For, further details please contact to Authorised Officer at Branch Office:A-1C & A-1D, 2nd floor, Noida Sec16,
Noida, Gautam Budh Nagar - 201301 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Place: Delhi, Date: 18-08-2025

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

Classifieds

PUBLIC NOTICE

Il i for general infoimation that |, SHOH
ALAM Z/0 SIKANDER ALl RO R2Z
AR50 GALING 14 JAGDAMEL Y HAR:
WEST SAGARPUR, VTG MaNGAL
RaYs POc MAMGAL RAYS, SOUTH
WEST DELH, DELH-1 10044 dedars st
name o my [iher has Deen 'H'l:l'!glr
wnitlan as MOHAMMAD SRANDAR &L R
my Hlh clzas educations! documants and
SIKANDAR ALl in my PAN Card No.
BOOPASEATM, Voler 1D card no
RBI2122454, Diriving License No, DLOS
AMI0E3357. Digtoma of Haram St
Baard Technical Edusation and Eachaior
of Technalogy [Civil Enginaaring)
Cartifcale. The ackusl nama of my fatheris
SIKAHOER AL, which may be amendad
{prcondingly SHAH ALAM

“"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

IN THE COURT OF THE PRINCIPAL
SUBORDINATE JUDGE OF TIRUPUR

.P. No. 69 OF 2023

1. Sumathi
2. J.Ramesh

...Petitioners/Debtors
-Vs-
12. Indifi Riviera Investors Private
Limited, Having office at No.C-902,
Park View Spa. Sector 47. Gurgaon -
122 001. ...Respondent/Creditor
GENERAL NOTICE
Notice hereby application for insolvent by
1. R. Sumathi, W/o. Ramesh. age 44.
J. Ramesh, S/o. Jayabalan, age 47,
residing at Door No0.3/611C,
Thaimookabigai Nagar, Vavipalayam,
Tirupur 641 666. Praying for adjudicating
as insolvent hearing on 01.09.2025, at
10:00 am, Hereby notified to appear on
said date, to raise any objections against
the admission, Failure to appear may
result in being heard and decided in your
absence.
/I AS PER COURT ORDER //

T.T. AYOOB RAJA,B.A.B.L.,
R.NIVAS KRISHNAN BBA.LLB., HONS,
ADVOCATES
Raja Street, Tirupur- 4.

PH : 98431 39393. 97878 64999

E AUCTION SALE NOTICE

GRD TRUCKS PRIVATE LIMITED {IMN LIGUIDATION])
Reg, O 151 Floor, C-84, Janpath Lal Kothi Scheme, laipur, Rajasthan, 302015

Liguidator: Vijay Kishore Saxena
Liguidator Comrespondence Address: D-69 (LGF). East of Kailash, Now Dethi- 110065

E-mail: cirp.grd@gmail.com Cantact No,- OL1-36602191

E-Auction
Sale of Corporate Debtor as a "Going Concermn”™ under Insolvency and
Bankruptcy Code, 2016
Darte of Avction: 15.09.2025, Time of Auction: 1:00 pm to 2:00 pm
(With unlimited extension of 5 minutes each)

Sale of the Conporate Debdor s a Golng Concen under Regulation 32e| read with
Regutation 32 Aof IBB (Liguidation Process) Regulations 2016 including Securities
and Financial Assels owned by GRID Trucks Private Limited (In Liquidation) forming
part of Lguidaton Estate of GRD Trucks Private Limitsd in possession of the
Liguidatar, appointed by the Hon'ble National Company Law Tribunal, Jafpur Mew
Delhl vide arder dated 12 10,3023, The sale of Corposate Deltor as & golng concenn
will be done by the undersignad through the e-auction platform
hitps:/ Jibbi.baanknet.com

{Amount in Rs.)

Assof EMD Incramental

. | | Value
Sale of the Corporate Debtor as & | 50,50,000.00 | 5,05, 000.00 5000000

H:ﬂ-afwPril:ul

Golng Comeern under Regulation | |Fifty Lacs Fifty | {Five Lacs Five (Fifty
32(e) read with Regulation 32 Aof | Thousand only] | Thowsand only)|  Thousand
IBEI |Liquidation Process]| anily]

Regulations 2016 inciuding|
Securities and Financial Assets
owned by CO

Terms and Condition of the E-avction are a3 under.

1. E-fucton will be conducted on "A5 IS WHERE |5", "AS IS WHAT 5", "WHATEVER
THERE 5 BASIS AND WITHOUT RECOURSE BASIS" through approwed service
provkder PSB Alliance and auction platform hittps://ibbl baanknet.com

2, Tirmelire for Auctlion process s as follows:

Diate of Publication of Auction Motoo | 1808-2025
‘Last date for Inspection and Gue Biligence of Assefs under Auction | O7-09-20258
by Biddar __ ! P e el
Last date Submissson of EOL Uploading of Undertaking U5 Sea 2948 | 12:09-.20535
IBC 2015, KYC Documents and other Eligibélity docs as per Procass
hjl&nnﬁr_ﬂnu urm a iung ':r.'II:h EMD as ﬁ!!ﬁ:-:-.'[-:

Date of Auction

| 15-05-2025

3. Prospactive: bidders shall submit the requesite documents; including a declaration
abelignlity under Section 294 of the Insoivency and Bankruptoy Code through the
electronic auction platfonm.

4. Prospacing bidders shall deposit the Earnest Mongy Dasdsit (EMD) through thi
Bank nel auction plattonm

5. Itshall also be specified that if the bidder i fownd ineligible, EMD shall be forfedted.

6. The Camplete E-Auction process document contaming details of the Assets, onling
eauttion Bid Foom, General Termds and Conditions of onlire aochion sale ane
Zvailable with the Liguidator and can be shared on specific request.

7. For further clarifications, pleasa contact the undersigned

Vijay Kishore Saxena

Lyl deastions

IBEI/IPA-D0L/TP-POLTEG, 2019-2020,/ 12708
Email: cirp.grd@gmail.com

Date :18.08.2025 Contact No. - 011-36602191

Flaca: New Dealhl

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5. MOMNA PORTFOLIO LIMITED

DEALING IN FINANCIAL MARKETS AT DELHI
{Under sab-regalatien [ 1] of Regelation 364 of the Insolvency and Bamkruptey Board of imdia
{Indsdvency Redsdution Process her Corporals Perdens) Repulalions, 2016)

Form no. INC-26
[Fursuant bo rule 30 the Cormpanies
{Incorporation) Rules, 2014]
Adverisemant & be publshed in the
rErwspaper far change of Regatéred Office
of Bha company froen-one siale b anoihar
Bafore the Central Government
Regional Director, Nerthern Region
In W ittt of the sub Section (4} of Seclian 13
aof Camperees Act, 2013 end dausa (8] of 2ub
Fiule 5 of Rude 30 al thé Companies
{Incorporation) Rules, 2014
AMD

In the matter of MARITIME SHIP BROKERS
(INDIR) PRIVATE LIMITED ravrg o=
regqisberad office al Regus Buskess Centre
(Deinl)y Private Limited Level 2, Elegance
Towsr, Maw Dalhi - 0025 (Dwalhi)
... Patitioner
Kiofice is hereby givan io the Ganeral Publc that
lhe Camparny praposes o make application o {he
Cenlral Goweenmant wrdar Saction 13 of the
Comparies Al 203 seekirg canlimalion of
alieratian ol trea Mamorandum of Assaciafion of the
Comparty in iamns of he special resclulion passed
8l tha Esira-Ordinary General mesting held on
Monday, 03” Day of March 2025 10 eranie (he
campany to change ils Registered offica from the
“Matiensl Capital Terrilary of Delbi and
Haryara® fo e "State of Maharashira adthin
Jurisdictian of Roglatear of Compaias, Pune,”
ANy pers o whiea Flenes] & kkely 1o De afecied by
thie proposed change of tha registered office of the
campany may delver gilher on MCA-21 portal
.mca.goving by filng inwestor complaint
rm o cause o be aabvened or aend by regslered
pest of hisher objections supported by en affidaet
glaling the nature of hisher inbesest and grounds
of oppeeifian % the Regional Diractor, Northern
Region Bench, & Ihe Addess B.2 Wing, 2™
Floar, PL.Deendayal Antyodaya Bhawan, CG0
Comphex, Mow Dallid- 110003 within fourbesn
days of tha date of publication of this nolica wilh a
capy bo the applicanl eoenpany al fa regatered
office Regus Buosiness Centre (Delhi)
Private Limfed Lavel 3, Elsgance Tower,
Mew Dathi 110 025 (Delhi)

Far and om behali of the Appicant

Mardtime Ship Brokers (India) Private Limibed
iMandeep Haur)
Director

DiN: D21154454

Oate 18082025
Place . Dam

RELEVANT PARTICULARS
1. | Name of the corparate deblor | M/s. MONA PORTFOLIO LIMITED
along with PANS CINS LLP Mo, CIM: UBT1200L1996PL00T 7108

2. | Address of the rugismfed office | Offica Address: Uni-1200, 12th Fk:u:ur,
Best Sky Towar, Netaf Subhash Place,
Pitarmpura, Shakurpar | Biock, Morth West

| Delhi. Delhi, India 230034

| Mo Bssets as per information recelved till
darte from the sispended management
of €I,

| WA,

{B

(URLof website
4, | Detaiks of place whare majosity
of fiwed aasets are localed

E,!'I

| Instalied capacity of main
products Services
B, | Qu.ér'-iil}' and value of main ﬂ"C!'.‘IIJDtE.- sarvices sold in Bt fnancial yaar :
| For the period from 01,/04/2023 to 05/12/2024, the Income is in the
following mannes:
| Revenue from Operations: NIL, Other Income: Rs, B5.66 Lakhs
Fy, 2022-23,
Revanue from Operations: RS, 45, 74048 Lakhs
| Cther incorme: Bs 4,083,944 Lakhs
Fy 2021-22,
| Resverne froim Operations: Re.2616.41 Lakhs, Other Income! Re.0.08 Lakhs
7. | Mumber of empboyess,” workmen | NIL
B. | Further details iﬁci-;ding last | Fordetais, pleane conmect too
avallable mancial statements girpmetEgmail.com
{with schedules) of twio years,
ligls of creditors are available at;
a, | Eliglt.‘t:lllt:."fl.'!-:"-r.E.E\.l.'l-IL'.{I:EII'.I F.;prx:l.!'.ﬂ nts| For detais, |ps-.a5e CONnect 1o
under saction 25(2%h0 of the cirpmptEgrnail.com
Code is avallable &t
10| Last date for receipt of E-xpress_jn;-f; of inferest

|30/08/2025

].1-5 Date of issue of the provisional list of prospectve reschution ;CIE,-":I'QI.-’EGEE
| applicants
11" Last date for submisson of objectons L|:|_|:!r_|.:n.-i5i|:nal frst 07 08 2005

13.| Date of issue of the final list of prospective resolution applicants| 10/08,/2025

14,| Date' of isswe of information memorandum, evaluation matrix, | 15052055
and redgueest for resalulion pans for prossectise resolution

L |ODPWORIRE . .

15.] Last date for submission of resolution plans

16 rucess ol 1 5Ub1 Exresgon of fes:

17.| Details of the corporate debtar's | The Corporate Dentor & not registersd
registration stalus as MSME as MSME

The CIRP period has already completed on 03706/ 2025, The RP has already filed

an application pefore Hon'ble Adjudicating sathority, NCLT, New Delhl Bench for

further extansion of S0 days 0L Da 2025, The BP wil comene the Col mbeting

and subsequently file an additional extension application for B0 days- until

31102025 To comply with the revisad timefing, the RP has reduced the timeling

prescribed for Form G.

___[15/10/2005
| cirpmp@gmal com

HAILASH SHAH

IBBI REG, NO.: IBBI/IPA-00L/IP-POD2ET/2017-18,/10511

5085, 215t CENTURY BUSINESS CENTRE, NR. WORLD TRADE CENTRE,
RIMG ROAD, SURAT-325002, GLJARAT

Darte: 15.08.2026 FOR MONA PORTFOLIO LIMITED

Place: Dalhi AFA valld till 31,/12,/2025

¢ 1CcICI Bank

SYMBOLIC POSSESSION NOTICE

Branch CHfice: ICICI Bonk Limited Plot No-23, Shal Tower, 3rd Floor,
Mew Rohtok Road, Karol Bogh, Mew Delhi- 110005

\ Floce: Kanpur & Kannouj

The Authaorized ICICI Bonk Officer under the Securitisation, Reconstruction of Financiol Assets ond Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of
the Security Interast (Enforcement) Rules 2002, issued Demand Motices to the borrower[s) mentioned below, to
repay the omount mentioned in the Notice within 80 days from the dote of receipt of the sokd Motice.

Having foiled to repoy the amount, the Motice is issued to the borrower ond the public in general thot the
undersigned haos token symbolic possession of the property described below, by exercising powers
conferrad on him/her under Section 132(4} of the said Act read with Rule B of the soid rules on the below-
mentioned dates. The borrower in porticular and the public in generol aore hereby coutioned not to deal with
the property. &ny dealings with the property will be subject to charges of ICICI Bank Limited.

THIS PRE-OFFER ADVERTISEMENT CUM CORBIGENDUM TO THE DETAILED PUBLIC STATEMENT IS BSUED BY SWARA) SHARES AND SECURITIES
PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF MiS ARIX CAPITAL LIMITED, [THE ACCUIRER 1), AND MRS KAJAL GOPAL BALDHA,
(ACQUIRER 2}, HEREMAFTER COLLECTIVELY REFERRED TOAS THE ACCANRERS, FOR ACCARSITION OF UP TO 265,05.300 OFFER SHARES, REPRESENTING
26,00 OF THE VOTING SHARE CAPITAL OF JUPITER INFOMEDLA LIMITED, AT AN OFFER PRICE OF Y5200/ PER OFFER SHARE, PAYABLE IN CASH, TD
THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, INACCORDANCE WITH THE PROWISIING OF REGULATION 18 (T} OF SEBI [SAST) REGULATEONE
(PRE-OFFER CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT ADVERTISEMENT,

This Pre=Offer cum comigendum bo the Detalled Public Stakement Advertisement 1s to be read in conjunction with the: (2) Public Announcamsnt dabed
Wadnesday, April 3, 2025 (Pubdic Annawncementy |b) Corrigendum to the Public Announcement dated Wednesday, Apail 16 2025 (Corngendum to the
Public Announcemend] (c] Detailed Public Statement dated Saturday, April 18, 2025 In conmection with this Offer, published an behas of the Acguirers an
Monday, Apeil 21, 20&3, in Financial Express (English daily] Al Editions}, Jansatta (Hindi daily) {All Editicns|, and Mumbal Lakshadeep (Marathi Daily)
(Mumbzi Edition) (Mewspapers') (Tetailed Public Statzment’), (d} Draft Letier of Offer dated Monday, April 23, 2025 fifed and submitted with SEBI pursuant b
the provistons of Regulation 18 [1} of the SEBIISAST| Requlations {Drall Letter of Offer’), (o} Lotier of Offer dated Friday, August OB, 2025, fong with the Form
of Acceptanpe-cum-Acknowledpement FLelter of Offer’), [F) Recommendations of the Indepandent Direciors of the Tarped Company which were zpproved an
Wednesday, Auguest 13, 2025 and pubBshed in the Newspapers on Thursdsy, August 14, 225 [Recommendations of the Independent Directors of the Targel
Campany’) ithe Pullic Anmowencement, Detailed Pubdc Statemsent, Oraft Letter of Ofer, Letizr of Offar, Recommendations of the Indspendent Directons, and
this Pre-Offer Advertisemsnt cum Corrigendum to the Detailed Public Statemsnt of the Target Company ars hereinaBer colectively referred to as "Offer
Documents') istuad by the Manager on behalf of the Acquirers,

Public Shareholders of the Tarpé! Company are requastad fo kindly nota the fallewing:

Carporate |de
Registered Office: 335, Laamiplaza, Lawmi er i i dig;

Emadl Address: jup oo adn i baite: wwa jupiternfamedia.com

Far canilaired ey ased heveinafer, piaase mafor fo the Paragraph 1 e a5 Definlions and Ahbveinalions on page 3 of e Latter of Oy,

A

k=2

Bl

ch

Is5und by the Marager o the Offer on behall of the Acquiners

Linii Mo 402, Anfsriksh, Thakoor House, Sekeana Road, Maml, Andheri Easl, Mumbai - 830058, Maharsshin, Inda
Talgphans Mumbar: +51-22-B05459509

Email Address: istenvenfswarazhams com

Investars Grievance Emall Addness: imusior relatonsiismanshans com

Webslte: wow searahaes com

Contact Parson: . Tanmay Bareqea®is. Packila Palel

SEEI Registration Mumber; WA 220

Yalidity: Pemanent Far and an behalf of the Asguirers

Edl-
Date: Thurscay, August 14,2025 Mz Kasal Baklha
Place: Mimbai {Director|

= -

Offar Prige

The Ofier iz being made af a price of 75200 per Cffer; payabke in cash

Thierz has been no rewision in the Offer Price

Recommendations of the Commities of Independant Directors [1DC)

A Cormmities of Independent Direciors of the Tanget Company comprising of Mr, Jay lshaaral Desai'as the Chaimerson of the [DC, Me. Ani kumar Mohandal Aarawal,
and Ms, Bruméa Vipbhumar Ranpues, members of IDC approved their recommendation on e Offeron Wednesday August 13, 2025, and putlished inthe Mewspapers
on Thursdsy, Acoust 14, 2025, The iDC Membears are of tha cpinion fhat the Offer Prie to tha Publc Sharsholders of $e Tamel Company is fair and razsanshis and
= in ing with SEBI (3A5T) Reguatons. Public Shareholders may, ferefore, independentty evaluaie the ofler-and tzke an informed decision

Cthar debails with respact $o Offer

Tres Offer & nota compseting offer in fems of Reguiation 20 of the SEBI{SAST) Reguatons. Thens Feas been no compediie bid to the Offer

Thes Lsitur of Offar has baen dispziched on Monday, Auguet 11, 2005, 1o (he Poblic Shamholdess of e Taroel Company whose names appearsd o0 ihe mgster of
memiers 35 on tha denlfied Date, 1e., Monday Sugust 4, 2035, Tha depakh hes been camad cul frough post B0 thosa Publc Shassholdars who had nod regestared
thesr e=eaif addresses with 1he Depostones andior the: Tangst Campary, and theough aleslonic mods (iemal) 1 those Publc Sharehaders whize e-mal addns s
wene registansd wilh e Dapasilones andior e Tamel Compaiy,

Thie Draft Leler of Ofier dated Monday, Aped 28 3025, wes fled and submited with SEBI pursuant in the prowisions of Regudation 16 (1) of the SEBI [SART)
Requiatiors, forifs Ohsenvations: In pursuance of which afl the cbsenvations recetved from SEB vide |etier bearing referenne numier SEB| Otserdation ietter bearing
refanance number 3 EBSHNICFDNCE D-RAC-DERZPIWGE 6061 dated Thursday, iy 31, 20235, incorporated in [he Ltter of Orer

Exncapl &5 slated hararaltar, fherd fdva Ben nd maenal changes in relaton ka $e Mier, dlhar than hoee Sneady disckesed n tha Lafer of Ol

The Public Sharsholders of the Target Company am raquested o lake note [hat a5 of the Mentfed date Lo Monday, Sugust 04, 20725, the Solal number of publc
sharehoklers sinod at 7089

Pleaze note that B copy of e Letter of OBy 5 k5o svalisble and aocessible orihe websites of SEBI slvwwassbi oown, the Target Compeny sl upitermimedia com,
the Registar fa the Offer alimSimsoratedindain, the Manzoer bo e Ofer sl Wwwacswanisharss com. and BSE Limied:al watacbsendia com, from which the Public
Shargholdam can download'prnt the sama.

Irstructicns for Public Shareholders

Ini case of Equity Shares are held in the Dematerializad Foem; The Publc Shareholders who am holdng Eouity Shares in ekectmniciematengized Sorm and wio
desire o lerder ther Equity Sharas in ths Offer shall apprach their eepectva Seling roker ndicaling totherr Sallng Beaker e dalale of Equly Shares el such
Pubfiz Sharehoider imdends 1o fenderin this Offer. Putlic Sharehoiders shoud tender ther Equity Shares before market hours doze on the fast day of tha Tendering
Period For further information, kindly refer to Paragraph &8, 1Hed 23 5.8 The pronecums v fendening fo be fakwed by Petle Sharefiners holdng Equly Shares i
five damaenakzed fom on paga 71 of tha Letter of Ofs

In case of Equity Shares ars beld in Physical Form: As er e provisons of Regulehion 4011) of tha SEBI [LODR) Hagulatons and SEBI'S press misass dated 3
Decerrber 2015 bearing reference no. PRS0, mquests o transfer of seounitles shal ool be processad uniess Ihe sedunies ane hel in dematenalzed fom with
a dapostony with effect ¥om 1Al 2015, However, in actondanes with the croular ssed by SEB] bearing refererce number SEBIHOCFIVCMO T RP2020M24
dated 31 July 2020, shareholders hoking securifies in physical form are allowed by tender shares in an open offer, Such jendering shal be as per the provisions of the:
SEB (SAST) Regdalions. Acordingly Public Shaneholders holding Equity Shanes in physical form a5 wall are eligble Lo dendar their Bquly Shares i thes Offer a3 per
the prowsions of #e SEB| {SAST| Regulsbans. Puble Shamhalders who are halding Bquily Shams in physical form and nlend Lo perfcpala in the Ciler wil b2
requised fo appraach ther especive Saling Broke along wilh the compleliz 561 of cocuments for verlication procedures i be camed oul, inchaging S {i] onginal
share cerbficatefs], 0} vabd share iransfer fomis), Le; Farm SH-4, duly filed and signed by the Sanslamns {Le., by al regisbened sharehaldirs in same onder and as par
the specimen sigratures segstkend wih the Tamget Company) and duby wireszed al the approprae place, () zef-amested copy of the sharehoiders PAN Card. (v
Form ol Accaplancs duly completed ard signed in amordance with the inslucions contained Rereln, by sokjonl Puble Shaneholdirs whose nameds) appees on the
shara perfficata|s] in e same onder. i which fhey hold Equity Shaes, and (v} vy affer relenant documenls such a5 power of atomey, coporats sulharizslon
(ndudng board reschion'2pecmen Sgnatae), nelanzed copy of deah perificale and succession cerkhcate o probated wil, i e anoing shamhoider has deceazed,
ele_ a5 appleatle. For hrier information, Rindy reder bo the Paragraph BT, [Hed &5 8.7, The procedurs for fentlaning fo be Sodowed by Publc Shansfioldérs ho'ding
Etquity Shares in Me physiea’ fami’on page: 0 of e Lefler of Offer

Procedure bor fendering the $hares In case of nonreceipt of the Letter of Offer: Pubic Sharsholkders wha have poguired Equily Shares Dot whoss names do rol
appaar in tha conds of Depatilonies an e [danfhed Date, or urvagsténed pamens of thosa 'wha have acquired Equily Shares after the |denltified Dala, or foss whil
hawve nod receved e Ledfer of Offer, may-aisa parficipale in fhis Der, In case of non-receipt of the Letterof Offer, such Public Shareholdars of the Tanget Company may
doanicad the same from fe SEE] webshe (W sebi.gowing o oblan & copry of the same from: e Regisirar i the Offer on providing sutable dooumentary evidance
cfhclding of tha Equety Shares of the Tanget Compeny, Alematvety, I case of on-necept of the Letter of Ofier. sharcholders holding the Equity Shares may patticipated
in the Cifer by providing fheir appication o plen paper in wifing sigred by il sharchalden's). siatng name, addess, mumberof shares hekd, dient £ murber, OP
nama, DF |0 numer, numiter of shares landered and ofher relevent documents. Such Pubic Sharehalders fava o ensure thal thair order is enlared in tha dacinonic)
platiorm o be- made avslabie by Steck Exchanges. befre fhe closure of the Offer, For furher infarmation, kindly redrdo the Pamgraph 7 24, ited a5 5.
Procadure for demdenng e By Shares i case o novrecai of Laler of Offar'on page T3 ol the Letler of OSer,

Status of Stabutory and Cther Approvals

Az on fhe dale of this Letter of Offer, fheream no stsion or cther apseoals requined for mplesmenting e Cier encept a2 menbianed m tha Letter ol Ofler. For furiher
imorereztion, kiradly refier oo the Paragraph 7.3, fled as "RefvtonsApprovais and coschbons of the. OFer'al page 67 of Letter of Offer

Procedure for Acceptance and Seftlement of Ofer

The Qpan Offer will b2 implemenied by the Acqurers Sheough Shock Exchange. mechanism made swalable by BSE Limbed In e form of separale window
rAcquisition Window') a3 peavided under the SEBI {SAST| Reculadons, SEBI cimdar beadng neference rumber CRACFDIPOUCYCELL 20 5 daled 13 Apel
013, 45 amended read along with SEBT Cicular CFOVOCRCIRIPENTGES1 dated 3 December 2016, 25 amanded, and SEB! Circular beanng number SEBIHY
CEOVDCR-INCIRPIA021/%G1S datad August 13, 2021 issued by SEBI As per SEBI Ciroular beaning number SEBIHOCFOVDCRAINCIRPIR2021/%515 dated August 13,
2121, a fen shall be marked againsd the shares of fhe sharshobders parizipaing in e tender offers, Upon finalisation of e entifement, only accested quanity of
shares-shall b debiled from e demat acoount of the-shareholdess. The ben marked againsl urscoepted shares shall be released: The delaled procedune for
lendenng and 2elllement of thares under the mvsed mechansm & spechied under the Paraoraph & (ed 35 'Proceduns for Accantance and Seltemen! of e Offe’
o peace B3 of fhe Letler of Offer,

Revised Schedule of Acivifies
Tantafive Schedule EEH'EEE‘;I'.FHEDJJLE
|as specifisd undar the (DAY AND DATE
Actiity Dratt Lot of Offor RECEIPT OF SEBI
{Day and Date) OBSERVATION LETTER]
Dakz of issue of F& Public Announcamen Wednesday, April 02 225 WEDHESDAY, APRIL 08, 2025

‘Wednasday, April 16, 2025 |
Monday, April 21, 2025
l.'!:l‘-ljl"h.'.|'|[:I"h 20, 025

Wecnesday, May 14, 225

Wesnesday, May 21, 2025

Fridary, May 25 225

Datz of issue of the Comgendum o the Public Arnouncemant
Dot for publication of Deladed Publc Siement in the Newspapers
Dtz for fikng of the Cra® Letier of Offer wilh-3EB

Lasal daie dor puble arncuncement foe 3 Comgeting Offee
Dt for reeipt of SEB| observationg. on The Drat Letiar of Offer
| Idenified Diale®

Last date by which 1he Lefter of Offer after duly incomporating SEBR comments bo
e Dl Lefter of Offer, s required do be dispatched o fre Publc Sharehoiders
whise names appear on Ihe egster of members on the |denified Cate

WEDNESDAY, APRIL 16, 2025
MONDAY, APRIL 21, 2025
MONDAY, APRIL 28, 2025

WEDNESDAY, MAY 14, 2025
THURSDAY, JULY 31, 2025
MONDAY, AUGUST 04, 2025

Friday, May 30, 2025 MONDAY, ALGUST 11, 2025

Last Dale by which the commites of e independent directors of e Tamel Wadnesday, June (4, H125 | THURSDAY, AUGLIST 14, 2025
Company shal give i moommandalion on the Ofer o the Putic Sharsholdars

Lzl date for upevand revesion ol the Difer pnoer’ Ofler sime Thursday, June 06, 2025 MONDAY, BUGLIST 18 2025
Last date of publicaion of fe Ofier apening publc anmouncemen, érnouncing

{he sehedule of aoivlies of this. Cffer; stahus of statisory and ofher approvals Thursda, June 08 2025 MONDAY, AUGUST 18, 2025

i any, and procadurs b kendening 2cceplances i the Newspepers in which this
Detsiled Public Bstemend kas heen pubfished

Date of commenement of Tendenng Peniad Friday, Jung {06, 205 TUESDAY, AUGUST 19, 2055
['Offer Opaning Diate’)

Dlata of exgiry ol Terdenng Penod Friday Jung 20, 2005 TUESDAY, SEPTEMBER 02, 2005
'Offer Closing Date’

Diale by which al requirements indluding paymen of considerafion
nejeclonaccapiance and relum of Equily Shares 1o e Publc Shanhoidars of
iha Targel Compary whase Eqaly Shares hava been repacted in this Oriier!
Lt date for publcation of the post-Open Ofer public anrcuncement in

the Mewspape™

Last dana for liling the postCffer report wilth SEBP

ol

{1] Theva s besn mo compeing offer far s Ofer;

(21 Menifiod Date s onfy for the pupase of gelermining fhe Pubic Shamholoers &3 on such dafe b whory the Loftar of Offar would be send in accordance mith i
SEBI (SAST) Reguiahons. X is clanfad hat al the Fubic Sharefinlders ven if they stqune Siquily Shared ant become starshaldans of he Tanger Compary affer
ifve Idamifed Dafel are elipies fopadicizate v tfhs OFer any fime doning M Tendermg Pennd

{31 These acnong se out Above may be compritad oo o Mer comespanding dates sutiiec! ko compkance wif dhe SEBI [BA5T] Regwabons

Documents for Inspechion

Tree copes of the documents listed under Paragraph 10 Siled a5 Docoments & frspecton’ on page 53 of the Letier of Ofler wil be-available for inspeckon 3 the

phincipal place of business of e Manager o the Offer, Swars Shares and Securlios Privale Limiled, icated at Unil No 402, Anlarssh. Thakoor Mousa, Makeana

Road, Maml, Ancher East Mumbai- 200058, Maharashira, lecia on amy working day between 10:0 & m, (ndian Slancand Time) and 5:00 p.m, (indisn Standand Time)

during $& Tendesrg Penod comerencing Trom Tuesday, Auousi 19, 2025, to Tuesday, Seplember 0, 2025, Further, in Sghé of SEBI Circdar SEBMHOICFDDCR

CIRPIR020M9 dated July 27, 2020, mad with SEB| Cireuiar SEBUCIRICFDIDCRIRPIACES dafed May 14, 2020, copes of the following documents wii bes

avalabla for inspaction io e Public Shansholders slechonically durng e Tandering Penod The Pubic Sharshalders imereslad fo inspect any of the foliowing

documents can. send an emal om e registered amsil sdresses (nduding shareholding delals and auherily ketter in the eveni Fe Public Sharcholder i 2

corporae bod) with a-subiect line ["Diocuments for Inspeciion - JUPITERIN Cpen Cifer’), toihe Manager to #e Open Offer ai takeover fawarsjshares com; and upon

recespland proceszing of the reoHved eguest, aomss can b provided 1o S respective Pullc Sharehowers for elcionss nspiction of documents.

Tre Acquirers accapt full respors ity for the mfomiation condaingd in this Pr-Offer cum Comgancum o the Detaled Public Stalement fdverizemant jothar than

guch rfomrahion &5 has baen oblained from public sources: or proviced by or relating te-and condmmed by e Tamet Company) and undeniste thal they s mwars of

and wil cophy with ther oblgations under B SEBI (SAST) Reguiatiors in resped of Tis Open Offer. The Acquirers wil b soverally and joinky esponstie for
ensuring complinca with the SEBI (45T Requisions. Tha persons sgning this Pra-Offer cum Comgandum ta the Delalsd Publlc Ssatemeant Advertsemenl on
behaf of the Anguirens have been duly and legally aulhorized do sign this Letier of Offer,

Trés Pre-Offer Adverisement and Comgendum fo the Detaled. Pubiic Stalement wil also be aceessible on the welsiles of SEBT sl waw sehigovin, the Tangel

Company ot waw yphernfemeda com the Regsiar i the Offer 2 imSintegralednde in, he Manager o the Offer atwww swarashianes oom and BSE Limited al

W, bisandia com

Frday, July 04, 2025 | WEDNESDAY, SEPTEMBER 17, 2025

Fcday, Juiy 11, 2025 WEDNESDAY, SEPTEMBER 24, 2025

Frday Juy 11, 225 | WEDNESOAY, SEPTEMBER 24, 2025

L

Sr. Nome of the Description of Property/ Date of Remand) Name

ha Bnrmwmﬁ}f Loan Date of Symbalic sticel Smoynt| | of

.|| SecUIBUMIERE. | Possession __ Notice (Rs) | Branch

L. | Anuruddh Singh/ Om Haril |Part of Plot Mo, 24, Situated ot Arozi Mo, 953, Mouja|  April 30,2025 | Kanpur/
LEEKANDOODDGA 14109/ Bairi, Akbarpur Kachhor, Menowati Marg, Pargona Rs, Kannauj
TEEAROODIEIBEEISS & District Kanpur Mogar- 2080177 13-Aug-25 30.41,980/

2. | Lalit Trivedif Upma Devi! |[Part of Arazi No.4B2/01 Min Maujo Jarauli, Tehsil &| October 16,2021 | Kanpur
LEEARMODOOS144292/f Disth. Kanpur Uttar Pradesh/ 13- Asg-25 Rs.

LBKANODOD5 144279 24,70,356/-

3. |Anand Kumar Shukla/ H Mo, 12804756, K Block, Scheme |, Kidwal Septemiber Kanpur
Chondravati Shuklad Punit |Nogar, Kanpur, Uttor Prodesh) 13-Aug-25 30,2019
Shuklad Amor Shukdo! Rs=.
LBKANDDOO4494502/ 31,32, 200/
LEKANODOO4454501 ) __ -

4. | Vipin Join/ Manisha Jaind [House Mo, 36/e/14, Block- 36/, Scheme No. 40, March 29,2022 | Kanpur
LEEAROODOSI1IL1SRS Dabaouli, Konpur, Uthar Pradesh’ 13-Aug-25 Rs.

 |LBKANOODDS307938 34,97,011/-

5. [Vipin Jain/ Manisha Jain/ |House Mo, 36/E/14, Black- 36/E, Scheme Na, 40, Aprll 22,2022 | Kanpur
Sudha/ Dobouli, Konpur, Uttor Pradeshf 13-Aug-25 Rs.
LBEAMDOOOEL38139 236,162

6. | Rohit Singh Chandel! House Mo. 116/421, Built Over Port of Pvt. Plot No.|  July 06,2021 | Kanpur
Fomo Devi' Amor El'ncF;h.-' G, Arozi Mo, 879, Adarsh Mogor, Rowotpur, R,

LBEANDODDS 124542 Kanpur Mogar, Uttor Pradesh/ 13-Aug-25 23,89 283)-
LBEANDOODSLZ24843

The abeve-mentioned borrowers(si/guorontors(s) isfore hereby issued o 30 day Notiee to repay the amount,
clse the rn::rté;ng{-d properties will be sold ofter 30 days from the dote of publishing this Notica, as per the
provisions under Rules B and 9 of Security Interest {[Enforcement ) Rules 2002,

Drate: August 18, 2025 Sincerely Authorised Officer

For ICICI Bank Ltd. ./

epaper.financiaiexpre’%é.cﬁr’ . .

New Delhi
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE
TO SECURITIES, NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN
COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

(Please scan the GR Code
b wiew the Addendum]

vikramsolar

CREATING CLIMATE FOR CHANGE

VIKRAM SOLAR LIMITED

Clur Company was ongnally incorporated as 'International Leather Clothiers Privaie Limited” as a private liméed company under the Companies Act, 1956, pursteant to a cerlificate of incorporation dated Decamber 2, 2005, issued by the Regisirar of Companies, Wesi
Bengal al Kolata{"RoC"). Further, the narme of aur Company was changed from Internalional Leather Clothéers Private Limied' to ‘Intemational Clothiers India Private Limited” pursuant b which a fregh cerificates of incorparation congaquant upan.change of name was
issued by the RoC dated May 10, 2008, The name of our Company was further changed from ‘Intermational Clothiers india Private Limited' to Vikrem Solar Private Limilad' pursignt to which a fresh cadificate of incarparation conseguent upon change of name was issued
by the FioC dated Seplember 3, 2008, Subsequently, our Company was convertad from 2 private limited company 1o & public liméted company and a fresh cerificate of incorporation consequent upon conversion from private to public compeny dated August 22, 2017 was
issued by tha RoC and the name of our Campany was changed frem “Vikram Solar Private Limited 1o Vikram Solar Limited', For details in ralaton 1o the changas in the nama and ragisterad affice of our Company, please see the section litled “Nistory and Carfain
Corporate Matters— Changes in our Registered Office on page 326 of the red herring prospectus dated August 12, 2025 "Red Herring Prospectus” or "BHPT) read with the addendum to the Red Herring Prospectus dated August 13, 2025 ("First Addendum’™),
Registered Office: Biowonder, Unit Mo, 1102, 11th Floor, 785, Anandapur Main Road, Eastern Metropolitan Bypass, E KT, Kolkata - T0O107, West Bengal, India | Corporate Office: The Chambers, Bth Floar, 1865, Rasdanga Main Road, EK T, Kolkata
Wesl Bengal = 700 907 | Telephone; +31 33 2442 7299 7 7359, +91 33 4003 (408 /0409 | Website: www vikramsolar.com | Corporate Identity Number: U18100WEB2005PLC 106448
Contact Person: Sudipla Bhowal, Company Secratary and Compliance Officer, Telephone: +31 33 2442 T390 +81 33 2442 7299 | E-mail: secretanal@wkramsotar.com

NOTICE TO INVESTORS

SECOND ADDENDUM TO THE RED HERRING PROSPECTUS DATED AUGUST 16, 2025 (THE "SECOND ADDENDUM")
OUR PROMOTERS: GYANESH CHAUDHARY, GYANESH CHAUDHARY FAMILY TRUST AND VIKRAM CAPITAL MANAGEMENT PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH [“EQUITY SHARES") OF VIKRAM SOLAR LIMITED ("OUR COMPANY" OR "COMPANY™ OR “ISSLER") FOR CASH AT A PRICE OF ¥ [#] PER EQUITY SHARE

("OFFER PRICE") AGGREGATING UPTO T [«] MILLION (THE “OFFER"} COMPRISING OF AFRESH ISSUE OF UPTO [«] EQUITY SHARES AGGREGATING UP TO T 15,000.00 MILLION BY OUR COMPANY ['FRESH ISSUE") AND AN OFFER FOR SALE OF

UPTO 17 450,882 EQUITY SHARES AGGREGATING UP TO < [#] MILLION (“0OFFER FOR SALE") COMPRISING OF UP TO 6,000,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY GYANESH CHAUDHARY, UP TO 1,500,000 EQUITY SHARES

AGGREGATING UP TO ¥ [«] MILLION BY VIKRAM CAPITAL MANAGEMENT PRIVATE LIMITED AND UP TO 9,950,882 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY ANIL CHAUDHARY, COLLECTIVELY REFERRED TO AS THE "SELLING

SHAREHOLDERS", AND SUCH EQUITY SHARES, THE "OFFERED SHARES™), THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO = 100,00 MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER

PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIELE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TD AS “NET OFFER".

THE OFFER AND NET OFFER SHALL CONSTITUTE [#]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY,

This Second Addendum i in referance tofhe BHP filed with-the RoC and thereafter submifted with SEBE and the Stock Exchanges inrelation o the Offer and the First Addendum filed with the RoC and thereafter submitted with SEBI and the Stock Exchanges in refation o

(he Offer, In this regard, potential Bidders should note thal we propose to make the following modifications to the disclesures in the BHP and the First Addendurm:

Post the publication of the First Addendum, in relation to the first information report datéd August 8, 2025 registerad &t the Mahunga Police Siation sgainst our Company and certain of our Promoters and Direchors, our Company was mads aware of a wil petition dated

August 14, 2025 filed before the Bombay High Court against the Securities and Exchangs Board of india, BSE Limited, Nabomal Stock Exchange of India Lim#ted, BRELMs, Reqgisirarto the Ofer, our Company and Vikram Capital Management Private Lamited {one of our

corporate Promoters) and a letter dated August 14, 2025 addressed io SEBI with 3 copy to the BRLMs), Accordingly, the following additional gisciosures are proposed to be made tothe RHP by way of this Second Addendum:

1. Wea propose bo substilute the following disclosure in “Oursfanaing Liigabon amd Walenal Develapments = | Litgadion wmaoiving our Company - B. Criminal proceedings invaiving owr Company - Agains! our Comgany " thal was proposed o ba induded in the RHP by
way ol the First Addendum:

‘sechim Techmotoqies & Reaty Prvale Limitted [“Complainant’] Aled a cimingl appicabon aganst our Company, cetan of o Promalers and Direclors ("Accused™), before ihe Judicis! Magistrale (First Clazs), Kurds, Mumbar ("Cowrt”), v relstion io e alieged
dishonour of cheque amd standby feffers of cradlf by the Accusad, ansing ol of cevtain inancial and’ commercral srangements Defween the Accused amd the Compiamant. The Complainant has alieged, inter afia, criming! breach of frust, chealimg, and crimimal
conspvacy Pursuant fo an order dafed August 5 2025, the Court afveched, indar ala, ihe Maiunga Pollce Station fo e 2 firsd mfarmaton raport Owdler”). Pursuan fodhe Order, the Malunga Police Station has registered a frsl iformalion repor on August 8, 2025
{"FIR. Ouwr Company, through Gyanesh Chawdhary, has fted 8 quashing pelition before ihe Bambay High Courf onAugusf 13, 2025 fo quash the FIR an the grounds inter alia, frat the complainf is fatse, malivaled and of vl nafure. The matfer is currently pending

The Complainant has also fifed 5 wiil pebtion dated August 14, 2025 before the Bombay High Courd agains! the Fecunfies and Exchangs Board of India "SEBI), B5E Limited, National Slock Exchange of India Limited {Togelher with BEE Limvled, the “Stock
Exchanges’), BRLMs, Regisirar to the Offar our Company and Vikram Capital Management Private Limited (one of our corporale Pramolers), Io inter alis, slay the Offer an the grounda infiar alfa, that the FIR baing matenal infarmation is mof disclosed in the Red
Heming Prospectus ["Writ Petition™]. in this regand, our Company has slready disriossd the FIR pursiant io soddendum fo the Red Heming Prospecius dated August 12, 2025, published onAugush 14, 2025 and svaiable on e websiles of Minisiny of Corporste Affairs
and SEBI, The mattaris curmently pending.

Subsaquantly, the Complaviant has senl a lelter dated Augusl 14, 2025 addressad 1o SEBI fwith 2 copy' fo the BRLMS) praping SEBI fa infer alia, take cogrisance of nan-distlosure of the FiR in the Red Haming Prospectus ("Letter’). Our Company is n the process of
responding o the Leller,’

Additionally, the disclosures appeanng under "Cuwbstanding Liigabion and Meferal Developments- 1. Lifigalion myvohving our Company- A, Malenal Procesdings- Againsd our Company” on page 482 of ihe RHP shaf be updated o include a cross-reference 1o the
summary of the matier in so far it retates to the Wit Pebifion and the disclosures appesaring under "Culstanding Litigabion sno Materis! Developments = I, Lifigation imvohang our Direchors"and "Ouistanding Liigation and Material Developments - I, Liigshion invalwing
o Promoters”on page 4850l the RHP and “Outstamaing Ligation and Maternal Developmends - IV Liigation invalving odr Key Managera! Parsormed and members of Sendoy Management"on page 486 &fthe RHP, ghall be updated to indude a cross-referenca o the
sumrmary of the matlar in 50 {ar as i involves our Promoters, Gyanesh Chawdhary and Vikram Capatal Managemant Private Limited. our Direclors, Gyanesh Chaudhary, Krishna Kumar Magkara, Neha Agrawal, Ratnabali Kakkar and Subramanya Krishnappa and our
Kay Manageral Personnel, Gyanesh Chaudhary and Krishna Kumar Maskara,

2. Inlightefthe matiers set out above, rows 4 and 10 ofthe fable for summary of outstanding iigaton in relabion be our Company and Promeders in “Summary of the Offer Dociment - Summary of Quisfanding Litgations and Mafenal Developments " and "Risk Faclors =3
Cur Company, certaim of our Dirsolors, some of whom are alsa owr Promalers, &md ong of our Corporate Promoter are involved in cerfain legal proceedings. Any adverse decision in such procesdings may render isthem fabie fo lshilifiespenalliesand may adversely
affect our business, results of operafions, financlsl condition and cash fows"on pages 30.and 43 respectively of the RHP (a5 updated by the Firs{ &ddendumy), shall be updated. The rows referrad above shall be updated in frve manner setout below (addfonz fo the
disclosires in the RHP read with the First Addendum have been indicated by way of indening and deietionsfrom the discloswe in the RHP read with the Firs! Addendum have been indicated by way of sinkethrough for ease of refarance);

Wame of entity Criminal Tax ' Statutory or regulatory Disciplinary actions by SEBI Material civil Agoregate amount
proceadings praceadings proceadings or stock exchanges against our Promotars procesdings” invalved (T In milllon)®

Agamnst our Company ' 3 42 ' 2 ' Mot Applicable ' 55 ' 5,430.47

Against the Promoters ' 3 | i ' 1 ' Nl ' 32 ' a7

3. Further, we propose to inclede the following disdosure prior to the |ast paragraph inthe "Risk Faclors = 5. Our Company: certaln of our Dérectars, some of whom are also our Promaolers, and ame of our Corporale Promaier are invovsd in cenaln legal proceedings. Any
advarse decision nsuch proceadings may render gathem labie fo labiiespenalios and may adversely affect our busingss, resulls of sparations, feancial condition and cash fows™on page 43 ol the RHE

in relation fo fhe Offer, Seciink Technologies & Realty Privale Limited [“Sechink”) has iled 5 wil petiion dated August 14, 2025 bafore the Bombay High Cowt agais! the Secunfiesand Exchange Bosrd of india ("SEBT'), BSE Limied, Nationa Sfock Exchamge of fnaia
Limitad ftogether wilth BSE Lirmied. the “Stock Exchanges’), BRLM:. Registrar fo the Offer. our Company and Vikram Capital Managemani Private Limifed {fone-of owr corporale Promalers), o imtar ala, sfay e Offer on the grourmds intaralra, thal the FIR beng
matarial inforrmation is mof avsciosed in the Red Havrmg Praspecius. Subisaqianly, Seclink has sanfa fetfor dated August T4, 2025 addrassed to SEB! fwilh a copy fo the BRLM:) prajying SEBN fo infar ala, fake cogmisance of non-aiscioswre of the FIR in the Red Harmng
Praspectus, For detals, see "Outstanding Litigation and Maleral Developments — . Ligalion invaling our Company — 8, Criminal procesdings imahdng our Company — Agains! our Company” and “‘Owtstanding Litigafion and Maferial Developmants- | Libgalion
imvolving owr Company- A, Matenal Proceedings- Agains! ow Company” on pages [ arnd [+ respechivedy

The Second Addendurm should be read in conjunction with the RHP and the First Addendum and-accordingly, all references to this inforrmation inthe RHP and the First Addendum stands amended pursdant to this Second Addendum, The information in this Second
Addendum supplersenis and updates the information in the BRHP and the First Addendurm solely to the adent 581 out above. Howaver, this Second Addendum does not purport 1o, nor does i, reflect all the changas that have ocourred from the date of filing of the BHP and
tha date of this Second Addendum and aceordingly does nof include all tha changas and/or updates thal will ba included in the Praspectus. Plaase nota that the information includad in the RHP will be suitably updated, including bo the extent updaled by way of the First
Addendum and this Sacond Addandum, as may be applicabie. in the Prospecius as and whan filed with the RoC, and subssquently submitted with the SEBI and the Siock Exchanges, Investors should not rely on the Dratl Red Harring Prospactus for any invesimsan
decision, and should read the RHP along with the First Addendum and this Second Addendum befare making an investment decision with respect to the Cffer

This Second Addendum shall be available on the webzile of SEBI a1 www.sebi.govin, the wabsite of Stock Exchangas at waw nzeindia_com and wenw.bseindia.com, the website of our Company at wanw vikramsolar.comeand the websites of the Book Running Lead
Managers, namely, JM Financial Limitad a1 wwnwimil com, Muvama Wealth Managament Lirnited al wensnuvama.com, UBE SecuriBes India Private Limited at wawubs comindiaoffers, Equirus Capital Private Limited al wiwsleguines.com and PhillipCapital {India)
Private Limded at hilpsdiphillipcapital ind. All capitalized terms used In his Second Addendum ghall, unless the conlaxlolhenwsea raquires, have the meanings ascribed to thm i the RHP read with the First Addendurm.

BOOK RUNNING LEAD MANAGERS

% U B S = . ip

e, = PhillipCapital
Amrnanciae | A nuvama %’ﬁ S eQUIrUS | W=enilipCagita
JM Financial Limited Nuvama Wealth Management Limited UBS Securities India Private Limited Equirus Capital Private Limited PhillipCapital {India) Privata Limited
Tth Flgar, Cnergy 801 - BD4, Wing A, Building No 3, Inspire BKC, Level 2, 3, North Avenue, Maker Maxity, 121h Floar, G Wing, Marathon Futures, Mo.1, 18th Floor, Urmi Estate, 95
fppazaheb Marathe Marg, Prabhade i3 Biock, Bandra Kurfa Compéex, Bandra East, Bandra Kurfa Cormpiex Bandra East, M M Joshi Marg, Lower Farel, =anpatrao Kadam Marg, Lower Pared YWast
Mumbai 00 025 Maharashira, India Mumbai 400 051, Maharashiza, India Mumbiai 400 051 Maharashira, india Mumbai = 400013 Maharaghira, India Mumbal - 400 013, Maharashtra, India
Telephone; +91 22 6630 3030 Telephone: +31 22 4009 4400 Telephone: +81 22 6155 G000 Telephone: +91 22 4332 0734 Telephone: +01 22 2483 1919
E-mail: vsl ipoiymil.com E-mall: projectorioni@nuvama,com E-mail: chvikramsolaripoi@ubs.com E-mail: vsl.ipe@equinis.com E-mail: prodectonon-poibphdipcapital in
Investor grievance e-mail: Investar grievance e-mail: Investor grievance e-mail: Investor grievance e-mail Investor grievance e-mail;
grievance.ibdi@jmdl. com customerservice mbE@nuvams. com igmibindEadubs .com Invesiorsgrevancaaduins, com mboustomerafairs@phdpcapital in
Wabsite: www jmfl com Website: wavw nivanms. com Website; voww ubs comindiaofiers Website: www eguirgs.com Website; hilpsJiphifgcapital in/
Contact person: Prachee Dhuri Contact person: Lokesh Shah Contact person; Abhishek Joshi Contact person: Mrunal Jadhay Contact person; Ravil Vora
SEBI registration ne.: INMODDDIE3E1 SEBI registration no: INMOOGC01 3004 SEBI registration no.; [NMO00013109 SEBI registration no.: INMODDDT12E6 SEBI reglstration no.; INMOO0012458

REGISTRAR TO THE OFFER

MUFG Intime India Private Limited {formerty known as Link Intime India Private Limited)
(') M U F G C-101, 151 Floor, 247 Park, LB.S. Marg, Vikhrol West, Mumbai 400 083, Maharashira, India. Telaphone: +91 22 4318 6200: E-mall: vikramsolar jpo@in mpms mufg.com

Investor grievance e-mail: vikramsolaripo@n mpms mufy.com; Website: wew.in mpms mufg.com; Contact person: Shanti Gopalkrshnan SEBI registration no.; INROODDD4DSE

For Vikram Solar Limited

On bahalf of the Board of Directoes
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Place: Kolkata, Wesz{Bengal Sudipta Bhowal
Date: Augus! 18, 2025 Company Secretary and Compliance Officer

Vikram Solar Limited ("Company®) is propasing. subject io recaipt of requisie approvals, markel conditions and ather considarations, to make an initial public offer of its equity shares and has filad a red harring prospectus dated Avgust 12, 2025 and addendum jo the
red herring prospectus dated August 13, 2025 (collectively, "RHPT) with-Begistrar of Companizs, West Bengal st Kolkata, Securitizs and Exchange Board of India ("SEBI) and the Slock Exchanges, The RHP iz avasizbie on the websites of the Company af
wnw vikramsolarcom, SEBI al wewizebigovin , az well as on the websites of ihe book unning lesd managers, MW Financial Limited at wawaijmfl.com, Muvama Wealth Management Limited at v nuvamaccom, UBS Securibies India Private Limited at
wiani Ubs comindiaofers, Equirus Capial Private Limited alww egueras. com and PhillipCagial (indig) Private Limited at htipsphillipcapital ind and the websites of the Slock Exchange alwahw nsesndia com and waw bzeindia_com. Polental invastors shoudd nobe al
imvestment in equity shares involves a high degres of nsk. Fordetsils, poteniial invesiors should refer fo the RHP, including the seclion iilled “Risk Facfors"on page 39 ofthe RHP. Polential invesiors should nof rehy on ihe DRHP fled with 3EB! and the Stock Exchanges
inmaking any mvestmeant decision,

The Equity Shares offered in the Uffer have not béen, and will not be, registered under the U5, Secuntiss Act and may not be odfered or sola within the United States, excepl pursuant to an exemplion from. or in & fransaction not subject o, the regisiralion requirements of
the LIS, Securities Act and applicable state securifies laws. The Equity Shares offered in the Offer are being offerad and soid onhy outside the Uinited States in “offshore iransactions™ as defined in and in reliance on Regulation 5 underthe U5, Securities A ~qneppt
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